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(b) if so, why; and

(c) the number of people rendered
unemployed as a resalt of the closure?

The Minister of Defence (Shri ¥, B.
Chavan): (a) No.

(b) and (c). Do not arise.

12.00 hrs.

RE. MOTION FOR ADJOURNMENT
(QUERY)

Shri Hem Barma (Gauhati): Before
you proceed to the next item, may I
maeke a humble submission regarding
the adjournment motion that I sub-
mitted? It is a wvery dangerous
matter, Sir. The pro-Pakistani Kash-
mir Plebiscite Front has started demo-
strations in the State of Jammu and
Kashmir and they have hoisted a green
flag.

Mr. Speaker: I will request Shri
Hem Barua that he should not just
stand up like this and raise it.

Shri Hem Barua: I would like the
Home Minister to make a statement
on that

Mr. Speaker: That would be a diffe-
rent thing, but it should not be raised
in this manner, I certainly think like
that.

Shri Hem Barua: And that flag is
akin to the Pakistani flag, Sir, with a
crescent moon and a star....

Mr. Speaker: Will he stop there?
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CALLING ATTENTION TO MATTERS
OF URGENT PUBLIC IMPORTANCE

(i) NON-RENEWAL OF RESIDENCE VISITS
10 INDIANS IN CEYLON

Shri Ranga (Chittoor): Sir, I call
the attention of the Minister of Exter-
nal Affairs to the following matter of
urgent public importance and I request
that he may make a statement thereon:

Reported decision of the Gov-
ernment of Ceylon not to renew
existing residence wisas issued to
Indians for stay in Ceylon.

Shri Hari Vishnu Kamath (Hoshan-
gabad): The Government of Ceylon
is finished now. There is no Govern-
ment there,

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): The Government of India
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[Shri Dinesh Singh]

have seen Press reports regarding the
reported decision of the Government
of Ceylon not to renew existing resi-
dence visas issuad te Indian nationals
for stay in Ceylon, However, there has
been no official announcement to this
effect. It has also been reported by
our High Commissioner in Ceylon
that there has not been any abnormal
non-renewal of the existing residence
wisas.

2, Residence visas are granted for
a year on payment of visa fee of
Rs. 400 a year. These visas are
renewable, The number of Indians
holding residence visas is' approxi-
mately 16,000, These visa-holders are
generally in urban areas and are
either employees or businessmen.
Since residence of non-nationals in
Ceylon is governed by stay permits
specified in the visas, non-renewal
would mean that visa-holders will
have to leave Ceylon after the expiry
of their visas. Though the continued
stay of these visa-holders is not cover-
ed by the recent Indo-Ceylon Agree-
ment of 30 October, 1964, anv decision
of the Government of Ceylon to sud-
denly stop renewal of all residence
visas would obviously be against the
spirit of the Agreement

Shri Ranga: In view of the resig-
nation of the earlier government and
the presence of only the interim gov-
ernment there, may I know whether
the Government would take advant-
age of this interregnum, send for their
Ambassador and ascertain the actual
position there as to how many people
are likely to be affected and, in the
light of the present state of political
atmosphere there, what steps could be
taken by him to safeguard the
interests of our people especially those
who are affected by the question of
these visas?

Shri Dinesh Singh: The High Com-
missioner was here recently and only
the other day he has gone back. We
have discussed all these matters with
him and we shall continue to discuss
them.
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Shri Harl Vishnu Kamath: Will the
fallen government honour or stick ¢o
its commitments?

Shri Dinesh Singh: How can we say
what Government will come and what
they will do.

Shri Hari Vishnu Kamath: It is a

fallen government now.
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Shri Hem Barua (Gauhati): May I
know if these 16,000 Indians whose
visas the Ceylonese Government have
refused to renew..........

Mr. Speaker: He said that they have
not refused to renew. There is no
official confirmation that they have
refused it and the information received
from the High Commissioner also is
that there is no unusual rejection.

Shri Hem Barua: I will put it in a
different way. If these 16,000 Indians
who are in a difficult position because
of the reported refusal of the Govern-
ment of Ceylon to renew their visas
are included within the 525 lakhs
negotiated upon very recently, may I
draw the attention of our Government
to the statement made by the Prime
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Minister of Ceylon wherein she has
said: “The defeat of our Government
has threatened the Indo-Ceylon Agree-
ment recently arrived at”. This is
what she has said. If that is so, may
I know, in that context, what is the
reaction of our Government to this
difficult situation?

Shri Dinesh Singh: They are not

included.

Dr. Sarojini Mahishi (Dharwar
North): Even at the time of the Indo-
Ceylon Agreement the future of
1,15,000 people of Indian origin living
in Ceylon was not decided. In addi-
tian to that this question of remewal
of temporary residence visa-holders
has arisen. 1 would like to know
whether this matter was thought of
at the time of the agreement between
the two countries that these people
should be included as among the first
to be repatriated to India?

Shri Dinesh Singh: As I mentione-El
earlier, no peculiar situation has
arisen. So far as these people arc
concerned, they are Indian citizens
They are not included in the settle
ment about the category of people
who were supposed to be stateless,
These people are our citizens. They
are staving there on visas granted by
the Ceylon Government and we hope
their visas will noi be cancelled. They
are our citizens and we have to take
responsibility for them.

Shri Hem Barua: Are we to under-
stand that we are taking them back?

Mr. Speaker: If such a situation

arose.

- ot g fag (Foer) o fem
¥ waIT Afagl # S
g% 99 999 @ WmY 9% W few-
T frar m@r ar wi s
™ oqT @t IR o fawg wfawEd
%7 ¥ 59 FOEY & wTART O W E,
AR g A g?



3591 Calling

=it farmi'n;

Ek
abi

¥ gf.l
ELIR ma.gwﬁmﬂz
g %aﬁnmmw‘r

=t gFR ¥ wgTa (A7)
AT FLHIX FT AT WA gIET §
IEFT AT T5 TF AW FLT
f& gt arw S 7 73w
foar 7 afz gt o1 wEA | o+ SO
wrg?

st feawfeg - 33 av 8 wg
aFa € & foaq w10 L L

Shri Swell (Assam—Autonomous
Districts): Sir, on a point of order.
Can we interfere in the intermal
matters of another country?

Mr. Speaker: We are not discussing
the internal matters of another coun=
iry.

Shri Sivamurthi Swamy (Koppal):
May I know whether as a result of
this agreement some Indians who
are now in Ceylon may re:wrn to
India ang if so, has any plan been
drawn up tp rehabilitate them here?

Shri Dinesh Singh: We are looking
into this question. Ii will depend
upon how many people will be coming
here gach year. As soon as that ques-
tion is settled, we will draw up the
plan.

Shri D. C. Sharma (Gurdaspur):
The hon. Depu.y Minister ha, staied
just now that so far as the informa-
tion went and so far as the informa-
tion he has received from the High
Commissioner went there had been
no undue rejection of visas so far.
May I know how many persons of
Indian origin applied for visas so far,
how many of them have received
visas and how many visas have been
rejected so far, according to his
informatinn?
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Shri Dinesh Singh: With all due
respect to the hon. Member, I think
he has confused the issue, This main-
ly relates to the question of people of
Indian origin. So far as the number
of renewals or rejectiong is concerned,
I could not give them off hand
because a large number of them are
pending and they keep on renewing
them from time to time,

Shri D. C. Sharma: Sir, I rise on a
point of order. This question is figur-
ing in the minds of so many persons,
which means that this concerns all
parties in this Lok Sabha and they
have beep feeling about it, The Gov-
ernment had ample time to collect in=
formation. The hon, Deputy Minister
says that he does not know how many
persons who are Indian citizens had
applied for wvisas, how many wvisas
have been rejected ang how many
applications are pending for confirma-
tion or approval. This is g very seri-
ous state of affairs, The hon. Deputy
Minister is giving us vague replies to
very specific questions even though
the question has been with him all
these days. It is a very depressing
state of affairs.

Shri Dinesh Singh: May I mention
with al] due respect again to the hon.
Member that there is a certain pro-
cedure  that has to he fo'lowe:d?
These applications do not come to us.
We do not know how many persons
have applied for visas, Any citizen
is free to go and apply for a visa.
It does not come to our notice whether
the visa applied for has been granted
or rejected. It is only when there are
large-scale rejections withoul reason-
able grounds that we take up the
question with that Government on
their behalf,

Shri D, C. Sharma: What is the
High Commissioner of India in Ceylon
doing? What is he meant for? What
are his duties there?

Mr, Speaker:
laid on the Table.

Now Papers to be




